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PIMdaUDD La'boar' BOIIIdac Sc~ 

·,58. 8hrI RamaeblLDdra UJab: 
8hrI Dhule9hwar Meaaa: 

Will the Minister of Works, B_ 
ini: ..... UJ!baD Dev'el_eD& !be 
pleased to atate: 

(a) the progreso m~de in regard 
to plantation Lal>our Housing Schemes 
during the Third Five Year Plan 
period So far; and 

(ob) the expenditure incurr.d 8Q 

far during the same period? 

The MbWoter 01 Wort.. Du1lllblc 
IIDd UrbaD Dev'elopmeat (Shrl Mebr 
CbaIId KhamIa): (a) A sum ot about 
Rs. 22.01.lakhs was sanctioned lor the 
construct.ion of 1,210 house.. 678 
houses have been completed. 

(b) An expenditure of Rs. 18.28 
1al<l", has 80 far been incurred by 
the State Government.. 

Follrlh PmnCle CCIIDIIIIaIoa 

'759. Dr. ChaDdrabhan SlDch: 
Sbri Wadi ... : 
Shri R. S. TtwIll7: 
Shri Laklunu BbaWUll: 
Shri J. P. JTotlabl: 
Shri R. S. PudeT: 
Shri SIVa DIRt UpadhTaTQ: 

Will the Minister of FIDUIee be 
pleased to state: 

(a) whether any representation 
has been received tram the state 
Government. regarding the failure ot 
the Fourth Finance Comrnl!"sion in 
the .standardisation of tile needs of 
nll the States >n appropriation for 
the servicing of their debts including 
arrangement for maintenance of the 
sinking funds to reduce the loans In 
dptcrmining the needs of th~ various 
States for Central grant-in-sid under 
Article 275(1) or .he Constitution; 

(b) if so, the detail, thereof and 
the action proposed to oe taken in 
this regard; 

(e) whether the recommendation.' 
for the constitution ot a compl'tmlt 
body tor purposes of such IL.nt'ardl-

Balian ... recommended ~ the Fourth 
Finance Commission have been ac-
cepted by Government; 

(d) if 00, when Government propole 
to wue necessary orders; and 

(e) if not, the reasons lor :Jot ac-
cepting the recommendations? 

The Milli5ter 01 FlJuulce (SIIJt 
IIMhIIodra Chaadhart): (a) Govern-
ment have recently received a repre-
sentatiOn trom one State Government. 

(b) to (e). The State Government 
has asked for an additional grant-in-
aId of RB. I ~ crores from the Gov-
ernment at India So 'hat It could 
make adequate provision for amorti-
sation of its public borrowings. Thla 
problem is not peculiar 10 the State 
that has represented this but Is at-
tracted in the case of several other 
States al00. While ordinarily the ad-
ditional requirements of States would 
be taken into accoun' while determ-
ining the size of the Plan, the State'. 
resources and the Central assistance 
to the States for the Plan, the enUre 
Question will be examined in the light 
of the recummendation of the Fourth 
Finance Commission. 

GoVOI'IlIDOIlt Loom to Private Seelor 
lD4astr1_ 

·760. Shr_1i JyolsDa Chaada: 
Will the Minister of F\Danoe be 
pleased to state: 

(8) the amount of loans given to 
the industries in the private sector by 
Govcrnn1ent-spon:;()rt:d financial Cor-
poratiuns viz., Industries D('velopmcnt 
Bank 01 India, Indu£trial Credit and 
Investment Corporation 01 Indin and 
the Industrial l'irwnl'e Crlrporalion of 
India; 

(b) the percentage of rcahsatlCIII 
during the last 3 ye,a.rs; and 

(c) whether Gover'runent have 
made Investigations from time to 
time to find out the proper utw... 
tion ot ouch loans by the i.cdu.tr1M 
C'Oocemed? 

The MlDI8ter of FIDuce (8hrI 
Sehbtdra CbaDdIuai): (a) A .tate-
ment • laid on the tabla 01 ",. 
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(b) The uUonnatlon Is being col-
lected and will be laid on 1110 Table 
of the House. 

(C) No, Sir, Such investigations 
are made from time to time by the 
lending corporations by obtaining 
progrea. reports from tbe assisted 
concerns and by periodical inspec-
tions. A separate investigation by 
Government is not considered neces-
sary. 

Spinning Mills In Madhya Pradesh 

·'81. Shri A. S. SalpJ: 
Shri R. 8. Pudey: 
Sbri B.. S. nwary: 
SbrI BaIlaJIjal SInKb: 
Sbrl Wadlwa: 
Sbrl Lak.bmu Bhawan!: 

Will the Minister of PlaDllInr bo 
'Pleased to state: 

(a) whether it is a fact that the 
'Government of Madhya Pradesh h"3.ve 
made available from their annual plan 
outlay during the fInancial year 1965-
116, a sum of over Rs. 10 lakhs to their 
Cooperative Department as their share 
towards the capital cost fOI Ihe spin-
ning mills; and 

(b) if so, the reasons for the delay 
in conveying Planning CoIITimisslon's 
a//proval to the inclusion of the pro-
poeal for settlng up the spinning milh 
in tM State's Third Five Year Plan? 

TIle DepIIty MbI\llCer In the MInIstry 
of PlDII8ee (Sbrt L. N. MlslRa): (a) 
According to the information fumished 
by the Government ot Madhya Pra-
desh, they have made available a sum 
ot R.5. 30.60 lakhs, in 1964-65 and not 
In 196~-66, as their conitiblition to-
",a:rd. the share c"",/tal of three spin-
ning mills proposed to be ~t up in 
the cooperative _tor; 

(b) In the lighi ot certain addiuon-
al information recently tumished by 
tile State Ooftl'llnlent, tne pn>poft! Is 
stitl under CXIDIi4enCkm 1ft coiIWlta-
lieD wi • ....... try of Cornon .... 

Cholera Epidemic In Eerala 

·783. Shri Vasudevan Nair: 
SbrI Warlor: 

wm the Mini!ter of Health and 
Family PlaDnlilr be ple'3sed to sta Ie: 

(a) whether there is an outbreak of 
Cholera epidemic in the Kerals State 
especially in the Allepey district; 

(b) if so, the number of cases which 
proved latal; and 

(c) the step. taken to contain this 
epidemic? 

The Minister of Health aDd Famfly 
PlaDnlbg (Dr. SushUa Nayar): (a) 
None at present. 

(b) In January and February, 1966, 
there were 13 cases of Cholera (con-
flnnt-d) and 19 deaths from Gastro 
Entcrities and Cholera. 

(c) Ma~s inoculation campaign is 
under way in the vulnerable areas and 
adequate treatment faciliti('s are avail-
able in all medical institutions. Puri-
fIcation of water sources is being done. 

U.S. Loan 

·7". iShrl Rameabwar Tani1a: 
Sbri HimatslDl'ka: 
Shrl Narayan Reddy: 
8IIPI P. C. BfIrticHjh': 
Shri M. L. Owl .. ,: 
Shrl Bball'Wat Jha A.ad: 
Shrt S. C. Samuia: 
Shrt Subodh JtllDada: 
Shrl C. E'. Bhattacharya: 
Shri Madbu Llm.ye: 
Slirl 'i'lI5hpat SlDrh: 

Will tlie MlnisU!r of FtiIallee be 
pJe:/Iaed to .ut~: 

(a) whether it i. a fact that U.S. 
Government Mve sanctioned Rs. 35 
crares loan to the Industrial Develop-
ment Bank and the Industrial Credit 
and In""sftjlenl CO'I1lol"tlion of India; 

(b) it so, In what way the .. Banlrs 
are likely 10 utilise this loan; and 

(e) tM total Io'a~ 110 tift' If'nt:ed by 
U.S:A. f6 fb_ biIItIf 




